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130-lakh penalty on Air India

over passenger’s death: DGCA

The the Directorate General of Civil Aviation
(DGCA), has imposed a penalty of 330 lakh on Air
India for the death of an 80-year-old passenger
from a cardiac arrest after a delay in providing
him a wheelchair at the Mumbai airport, earlier
this month. The DGCA said that the airline failed
to conform to its rules on the carriage of persons
with disability. Air India also didn’t inform the
regulator “about any action taken by the airline
against the erring employee(s) and the airline
also failed to submit any corrective actions taken
to prevent the recurrence of such incidents”.
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NO WHEELCHAIR FOR 80-YR-OLD AT MUMBAI AIRPORT

Air India fined 330 lakh
over elderly man’s death

ENS ECONOMIC BUREAU
NEW DELHI, FEBRUARY 29

AVIATION REGULATOR Directorate
General of Civil Aviation (DGCA) has
slapped a fine of 330 lakh on Air India
following the incident of an elderly pas-
senger collapsing and dying at the
Mumbai airport after he decided towalk
asthe airline could not provide him with
timely wheelchair assistance. The regu-
lator has also issued an advisory to all
carniers asking them to ensure adequate
availability of wheelchairs for passen-
gers requiring assistance.

On February 12, 80-year-old Babu
Patel and hiswife Narmadaben Patel had
arrived at Mumbar's Chhatrapati Shivaji
Maharaj International Airport from New
Yorkon anAir India flight. Due to heavy

demand forwheelchairs, the couplewas
asked by the Air India staff to wait for as-
sistance, even as both had pre-booked
wheelchair assistance.

After Narmadaben Patel was pro-
vided with awheelchair, Babu Patel de-
cided towalk alongside, instead of wait-
ing furtherfor a wheelchair for himself.
On the way to clear immigration, Babu
Patel collapsed and was rushed to a hos-
pital, but could not survive.

Following the incident, the DGCAis-
sued a show cause notice toAir Indiaon
February 16.

The National Human Rights
Commission (NHRC) on February 20
took suo motu cognisance of the inci-
dent, and asked the DGCA to submit a
detailed report in four weeks.

AirIndia has not yet commented on
the penalty imposed by the DGCA.
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Al fined T30L
over death of
flyer not given
wheelchair

Times News NETWORK

Mumbai: Directorate Gener-
al of Civil Aviation (DGCA)
has fined Air India Rs 30 lakh
over the recent death of an 80-
year old passenger who opted
towalk fromtheaircrafttothe
terminal building as the air-
line was shorton wheelchairs.
Following a report in TOI
on Feb 16, theregulator issueda
showeause notice to the airline
for not complying with provi-
sionson carriageof passengers
with limited mobility. In its re-
sponse to the DGCA notice, the
airline said the elderly passen-
ger wished to walk along with
his wife who was on a wheel-
chair too, rather than wait
for another one to be brought.
The regulator, in a press
statement on Thursday, said
the airline failed to comply
with provisions. Further, it
did not inform about action
taken against erring employ-
ee(s) and failed to submit in-
formation on corrective ac-
tion taken to prevent the re-
currence of such incidents in
the future, DGCA said, citing
the reasons for the penalty.
DGCA also issued an advi-
sorytoallairlinestoensurethat
an adequate number of wheel-
chairs are available for passen-
gers who require assistance
during embarking or disem-
barking during their journey.
The death occurred on Feb
12, when the 80-year old US ci-
tizen of Indian origin, along
with his wife had flown to
Mumbai from New York on an
Air India flight. Both had
booked the wheelchair facili-
ty, but because of a shortage
only one was brought. The
airline staff asked the senior
citizen to wait for another
wheelchair. But he opted to
walk alongside his wife who
used the wheelchair. He col-
lapsed and passed away at the
airport immigration counter.
National Human Rights
Commission took suo motu
cognisanceof thedeath, andon
Feb 20, issued DGCA a notice
seeking a report in four weeks.
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M Regulator Fines Al Z30L
over Wheelchair Issue

NEW DELHI: The Direc-
w torate General of Civil

Aviation (DGCA) imposed a

fineofz30lakhon Air
India for not arranging a sufficient
number of wheelchairs, after a Febru-
ary 12 incident where an 80-year-old
passenger who walked froman
aircrafttothe airportterminalin
Mumbai collapsed and died. The
passenger had landed in Mumbaion
anAir India flight from New York. The
penalty has beenimposed for viola-
ting provisions of the Aircraft Rules,
1937, thecivil aviation regulator said
inanewsrelease on Thursday. Italso
issued anadvisory toall airlinesto
ensure that an adequate number of
wheelchairs are available for pas-
sengers who require assistance
during embarking or disembarking
fromanaircraft. After the incident,
the regulator had issued a show cause
notice to the Tata Sons-owned airline.
Inits response, Air India said that the
elderly passenger wished to walk
along with hiswife whowasalsoina
wheelchair, rather than wait for
another wheelchair. - Our Bureau
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NHRC issues notice to Karnataka government over reported stopping of
farmer from boarding metro train

https://newsonair.gov.in/Main-News-Details.aspx?id=478176

The National Human Rights Commission has issued a notice to the Karnataka
government over the reported stopping of a farmer from boarding a metro train in
Bengaluru due to his attire. Taking suo motu cognizance of media reports over the
incident, the NHRC has asked the Karnataka Chief Secretary and the Bengaluru
Metro Rail Corporation Limited Managing Director for a detailed report on the matter
within four weeks. The report should include the steps taken or proposed to ensure
that such incidents do not recur.

The Commission said that according to media reports, the farmer was allegedly
stopped by a metro official from boarding at the Rajajinagar station in Bengaluru
because his clothes were untidy. It added that the farmer was standing with a sack of
goods on his head at the bag-checking point of the metro station.
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The National Human Rights Commission has fundamental flaws
https://www.thedailystar.net/opinion/views/news/the-national-human-rights-
commission-has-fundamental-flaws-3490231

https://www.timesnownews.com/india/air-india-fined-rs-30-lakh-after-80-year-old-
flyer-dies-of-heart-attack-article-108101539

That the National Human Rights Commission (NHRC) of Bangladesh has come
second-to-last in South Asia—as per an evaluation by the Asian NGO Network on
National Human Rights Institutions (ANNI)—does not come as a surprise. The
NHRC is riddled with many issues that prevent it from executing its mandated duty of
upholding human rights in the country. The commission is an independent, statutory
body on paper, authorised to monitor and investigate violations of human rights—no
matter who the perpetrators may be. But in reality, it is far from being independent.
Its recruitment process is heavily influenced by the government.

The founding principles of the National Human Rights Institutions (NHRIs) are known
as the Paris Principles. These principles are regarded as the guiding principles for
the formation and functioning of the commissions. They direct that the legal status of
a commission has to be strong enough for it to be able to exercise its power
independently. Secondly, the selection procedure of its commissioners will have to
be open and credible.

In Bangladesh, the seven-member selection committee for the selection of human
rights commissioners is headed by the Speaker, whereas most of the other members
are appointed from the bureaucracy. This itself lowers the credibility of the NHRC to
a considerable extent. Not only that, procedurally, according to the Paris Principles,
to recruit the chairperson, the full-time member as well as the other members of the
selection committee are directed to send two credible names from among the civil
society against each position to the president. It is also said in the Principles that one
member should be selected from the opposition political parties. The president will
then appoint the commissioners from the recommended names.

So far, we have never seen this procedure being followed. Rather, we have
witnessed former bureaucrats in the leading position at the NHRC, with rare
exceptions. Given their previous affiliations with the government, it is hardly a
shocker that they won't take actions that could displease government high-ups.
When this is the case, how is the commission supposed to do its job? This is a
fundamental flaw that weakens the NHRC's authority as the advocate and protector
of human rights in Bangladesh.

The commission also lacks independence in dealing with its own finances as the
budget for its expenditures are allocated to the Ministry of Law and not directly to the
NHRC itself. This too creates an opportunity for the Executive to control the activities
of the Commission. The NHRC also suffers from serious weakness in its mandate,
specifically regarding its power to investigate certain bodies such the armed forces
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and other law enforcement agencies. The text related to the commission's
jurisdiction on the above is full of ambiguity, which allows the concerned NHRC
officers to interpret their responsibility as they see fit. This is why, even though it is
not obligated to the government and has the legal grounds to do its work
independently, the NHRC cannot toe certain lines.

The assessment by ANNI does not reveal anything new. And it is unlikely to change

for the better unless the NHRC is given the independence guaranteed by the Paris
Principles, in order to do its job properly.
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Air India fined Rs 30 lakh for non-availability of wheelchair causing
death of elderly passenger
https://www.indiatvnews.com/business/news/air-india-fined-rs-30-lakh-for-non-
availability-of-wheelchair-causing-death-of-elderly-passenger-at-mumbai-terminal-
2024-02-29-919214

A few days ago, the National Human Rights Commission also issued a notice to
DGCA asking what steps have been taken or proposed to be taken to ensure that
such incidents do not recur.

Directorate General of Civil Aviation (DGCA) has imposed a financial penalty of Rs
30 lakhs on Air India after an incident of non-availability of a wheelchair to an 80-
year-old passenger who collapsed and died after walking from the aircraft to the
airport terminal at Mumbai, said the official on Thursday. The development comes
days after reports surfaced that an elderly man died at the Mumbai airport after he
was refused a wheelchair despite prior request to an airline and forced to walk.
NHRC notice to DGCA over death

Earlier on February 20, the National Human Rights Commission (NHRC) sent a
notice to the DGCA over the death of the air passenger. According to the media
reports, the US-based Indian-origin man collapsed after walking for about 1.5 km on
the way to the immigration area. He was walking alongside his wife, who was in a
wheelchair.

The Human rights body said in a statement, that the elderly couple was travelling
from New York to India, adding it has taken suo motu cognisance of a media report
that an 80-year-old man died at the Mumbai airport as he had to walk when not
provided with a wheelchair despite prior request to the airline.

The Commission observed that the content of the media report, if true, raises a
serious issue of violation of human rights of the victim. It has asked the DGCA for a
detail report in four weeks. It should include the status of compensation if any,
provided to the next of kin of the deceased, the statement said.

"There has been a significant increase in the number of air passengers as well as
the airfare, but the standard of facilities doesn't seem to have improved
proportionately resulting in several complaints reported in the media and posted on
social media," the Commission observed.

"According to the media report, there were 32 wheelchair passengers on the
particular flight but there were only 15 available with accompanying staff on the
ground to help them. The wife sat in the wheelchair while the husband followed her
on foot and collapsed after some time. The elderly couple was travelling from New
York to India," it said.

(With agencies inputs)
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Air India fined Rs 30 lakh over death of 80-year-old flyer who wasn't
given wheelchair
https://timesofindia.indiatimes.com/business/india-business/air-india-fined-rs-30I-
over-death-of-80-year-old-flyer-who-wasnt-given-
wheelchair/articleshow/108101342.cms

MUMBAI: The Directorate General of Civil Aviation (DGCA) has levied a fine of Rs
30 lakh on Air India over the recent death of an 80-year old passenger who opted to
walk from the aircraft to the terminal building as the airline had a shortage of wheel
chairs.

Following a report carried in the TOIl on February 16, the regulator had issued a
show cause notice to the airline for not complying with the provisions of the "CAR
SECTION 3, SERIES 'M', PART | on 'Carriage by Air - Persons with Disability
(Divyangjan) and/or Persons with Reduced Mobility' which is a violation of Aircraft
Rules, 1937."

Air India submitted its response to the notice on February 20. The airline informed
that the elderly passenger wished to walk along with his wife who was on a
wheelchair too, rather than wait for another wheelchair.

"However, the airline failed to show compliance of the CAR as the airline did not
provide any wheelchair to the elderly passenger. Further, Air India did not inform
about any action taken by the airline against the erring employee(s) and the airline
also failed to submit any corrective actions taken to prevent the recurrence of such
incidents in the future," said the DGCA in a press statement. "Accordingly, a financial
penalty of Rs 30 lakh has been imposed on Air India as per Aircraft Rules, 1937 for
violating the provisions of the aforementioned CAR," it added.

An advisory has also been issued to all airlines to ensure that an adequate number
of wheelchairs are available for passengers who require assistance during
embarking or disembarking from the aircraft during their journey.

On February 12, the 80-year old US citizen of Indian origin, along with his wife had
flown to Mumbai from New York on an Air India flight. Both had booked for the
wheelchair facility, but because of a shortage of wheelchairs, only one was brought
for the couple. The senior citizen was asked to wait for another wheelchair. But
opted to walk alongside his wife who used the wheelchair. He walked the long
distance to the terminal collapsed and passed away at the airport immigration
counter.
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On February 20, the National Human Rights Commission (NHRC) took suo motu
cognizance of the passenger's death. The NHRC issued a notice to the DGCA
seeking a report in four weeks’ time.
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Air India fined Rs 30 lakh by DGCA over death of 80-year flyer after not
being given a wheelchair
https://economictimes.indiatimes.com/industry/transportation/airlines-/-aviation/air-
india-fined-rs-30-lakh-by-dgca-over-death-of-80-year-flyer-after-not-getting-
wheelchair/articleshow/108102075.cms?from=mdr

The Directorate General of Civil Aviation (DGCA) has imposed a fine of Rs 30 lakh
on Air_India in connection with the recent death of an 80-year-old passenger who
opted to walk from the aircraft to the terminal building due to a shortage of
wheelchairs. The incident occurred on February 12 when the elderly passenger, a
US citizen of Indian origin, flew from New York to Mumbai with his wife on an Air
India flight.

"Further, Air India did not inform about any action taken by the airline against the
erring employee(s) and the airline also failed to submit any corrective actions taken
to prevent the recurrence of such incidents in the future," the official said.
The DGCA's action follows several news reports which highlighted Air India's failure
to comply with regulations concerning the carriage of persons with disabilities. The
regulator issued a show cause notice to the airline for not adhering to the provisions
of "CAR SECTION 3, SERIES ‘M, PART | on Carriage by Air - Persons with
Disability (Divyangjan) and/or Persons with Reduced Mobility," which constitutes a
violation of the Aircraft Rules, 1937.

Air India submitted its response to the notice on February 20, stating that the elderly
passenger chose to walk alongside his wife, who was using a wheelchair, rather than
wait for another wheelchair. However, the airline failed to demonstrate compliance
with the regulations. It did not provide a wheelchair to the elderly passenger, take
action against the erring employee(s), or submit corrective measures to prevent
similar incidents in the future.

Penalty and Advisory

Consequently, the DGCA imposed a financial penalty of Rs 30 lakh on Air India as
per the Aircraft Rules, 1937, for violating the provisions of the aforementioned CAR.
The regulator also issued an advisory to all airlines to ensure an adequate number of
wheelchairs are available for passengers requiring assistance during embarking or
disembarking from the aircraft.

"An advisory has also been issued to all airlines to ensure that an adequate number
of wheelchairs are available for passengers who require assistance during
embarking or disembarking from the aircraft during their journey," the official said.

Furthermore, on February 20, the National Human Rights Commission (NHRC) took
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suo motu cognizance of the passenger's death. The NHRC issued a notice to the
DGCA, seeking a report within four weeks.

The incident has highlighted the importance of airlines ensuring the availability of
necessary facilities for passengers with disabilities. It also underscores the need for
strict adherence to regulations governing the carriage of such passengers to prevent
similar tragedies in the future.
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Air India fined Rs 30 lakh following elderly passenger’s death at Mumbai
airport
https://indianexpress.com/article/business/aviation/directorate-general-of-civil-
aviation-dgca-fine-on-air-india-9188020/

On February 12, an 80-year-old passenger collapsed allegedly due to non-
availability of a wheelchair at the Chhatrapati Shivaji Maharaj International Airport in
Mumbai, leading to his death.

Aviation regulator Directorate General of Civil Aviation (DGCA) has slapped a fine of
Rs 30 lakh on Air India following the incident of an elderly passenger collapsing and
dying at the Mumbai airport after he decided to walk as the airline could not provide
him with timely wheelchair assistance.The regulator has also issued an advisory to
all carriers asking them to ensure adequate availability of wheelchairs for
passengers requiring assistance.

On February 12, 80-year-old Babu Patel and his wife Narmadaben Patel had arrived
at Mumbai’s Chhatrapati Shivaji Maharaj International Airport from New York on an
Air India flight. Due to heavy demand for wheelchairs, the couple was asked by the
Air India staff to wait for assistance, even as both had pre-booked wheelchair
assistance.

After Narmadaben Patel was provided with a wheelchair, Babu Patel decided to walk
alongside, instead of waiting further for a wheelchair for himself. On the way to clear
immigration, Babu Patel collapsed and was rushed to a hospital, but could not
survive. Following the incident, the DGCA issued a show cause notice to Air India on
February 16.The National Human Rights Commission (NHRC) on February 20 took
suo motu cognisance of the incident, and asked the DGCA to submit a detailed
report in four weeks. The NHRC also sought details of compensation provided to
Patel's family and also asked the aviation regulator to list steps that must be taken to
prevent such incidents.

“Air India submitted its response (to the show cause notice) on 20th February 2024
vide which the airline informed that the elderly passenger wished to walk along with
his wife who was on a wheelchair too, rather than wait for another wheelchair.
However, the airline failed to show compliance of the CAR (Civil Aviation
Requirements) as the airline did not provide any wheelchair to the elderly passenger.
Further, Air India did not inform about any action taken by the airline against the
erring employee(s) and the airline also failed to submit any corrective actions taken
to prevent the recurrence of such incidents in the future,” the DGCA said in a
statement on Thursday.“Accordingly, a financial penalty of Rs 30 lakh has been
imposed on Air India as per Aircraft Rules, 1937 for violating the provisions of the
aforementioned CAR. An advisory has also been issued to all airlines to ensure that
an adequate number of wheelchairs are available for passengers who require
assistance during embarking or disembarking from the aircraft during their journey,”
the regulator said.
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Air India has so far not commented on the penalty imposed by the DGCA.In a
statement issued after the airline was served with the show cause notice on
February 16, an Air India spokesperson had said: “...Due to heavy demand for
wheelchairs, we had requested the passenger to wait till he was also provided with
wheelchair assistance but he opted to walk along with his spouse. As advised by the
airport doctor attending to him after taking ill, the passenger was immediately rushed
to the hospital, where he was declared to have passed away. Air India is in constant
touch with the family members of the bereaved, extending necessary assistance. Air
India has a clearly laid down policy to offer wheelchair assistance to every
passenger who requisitions for it during reservations.”
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Air India fined for Rs 30 lakh for non-availabilty of wheelchair that took
life of an elderly man
https://kalingatv.com/nation/air-india-fined-for-rs-30-lakh-for-non-availabilty-of-
wheelchair-that-took-life-of-an-elderly-man/

New-Delhi: The Directorate General of Civil Aviation (DGCA) on Thursday have
imposed a penalty of Rs 30 lakhs on Air India after an incident of non-availability of a
wheelchair for an 80-year-old passenger who collapsed and died after walking from
the aircraft to the airport terminal at Mumbai.

This news comes days after an elderly man died at the Mumbai airport after he was
refused a wheelchair and was forced to walk.

On February 20, the National Human Rights Commission (NHRC) sent a notice to
the DGCA over the death of the Air India passenger who collapsed at the Mumbai
airport as there was non-availability of wheelchair.

The Human rights body said in a statement, that the elderly couple was travelling
from New York to India, adding it has taken suo motu cognisance of a media report
that an 80-year-old man died at the Mumbai airport as he had to walk when not
provided with a wheelchair despite prior request to the airline.

The DGCA had asked for a detail report in four weeks.

“There has been a significant increase in the number of air passengers as well as
the airfare, but the standard of facilities doesn’t seem to have improved
proportionately resulting in several complaints reported in the media and posted on
social media,” the Commission observed.

According to reports, an 80-year-old man has been identified as a native of Mumbai
with a US passport along with his wife was travelling from New-York to Mumbai and
suddenly he fell ill while proceeding to clear immigration with his wife, who was in a
wheelchair. The man opted for a walk instead of waiting for the wheel-chair, died at
Mumbai Chhatrapati Shivaji Maharaj International Airport.
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Air India fined Rs 30 lakh for death of 80-year-old pilot who did not have
wheelchair IG News
https://irshadgul.com/air-india-fined-rs-30-lakh-for-death-of-80-year-old-pilot-who-did-
not-have-wheelchair-ig-news/

MUMBAI: Directorate General of Civil Aviation (DGCA) charged a Fine Rs 30 lakh
onwards Indian water due to the recent death of an 80-year-old passenger who
decided to walk from the plane to the terminal building because the airline had a
wheelchair shortage.

According to a report published in TOI on February 16, the regulatory body issued a
show cause notice to the airline for not complying with the provisions of “CAR
SECTION 3, SERIES ‘M, PART | on ‘Air Transport — Persons with Disability
(Divyangjan) and/ or persons with reduced mobility, which is a violation of the
Aviation Rules of 1937.”

The airline said that the elderly passenger wanted to go with his wife, who was on
wheelchair too, instead of waiting for another wheelchair.

“‘However, the airline failed to demonstrate compliance with the CAR as the airline
did not provide any wheelchair to the elderly passenger. Further, Air India failed to
inform Air India of any action taken by the airline against the employee(s) and the
airline also failed to submit no corrective action taken to prevent recurrence of such
incidents in future,” the DGCA said in a press release. “Accordingly, a financial
penalty of Rs 30 lakh has been imposed on Air India under the Aircraft Rules, 1937
for violating the provisions of the aforesaid CAR,” he added.

Advice has also been issued for all airlines to ensure that an adequate number of
wheelchairs are available for passengers who require assistance boarding or
disembarking from aircraft during travel.

On February 12, an 80-year-old American citizen of Indian origin and his wife flew to
Mumbai from New York on an Air India flight. Both had reserved a space for
wheelchairs, but due to the lack of wheelchairs, only one was brought for the couple.
The elderly citizen was asked to wait for another wheelchair. However, he chose to
walk alongside his wife, who used a wheelchair. He walked the long distance to the
terminal, collapsed and died at the airport’s immigration counter.

On February 20, the National Human Rights Commission (NHRC) took suo motu
cognizance of the passenger’s death. The NHRC has sent a notice to the DGCA
seeking a report within four weeks.
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Air India fined Rs 30 lakh over loss of life of 80-year-old flyer who wasn’t
given wheelchair
https://pragnews.com/national/Air-India-fined-Rs-30-lakh-over-loss-of-life-of-80-year-
old-flyer-who-wasnot-given-wheelchair

Digital Desk: The Directorate General of Civil Aviation (DGCA) has fined Air India for
their negligence over the 80-year-old passenger's death. The old man has opted to
walk from the aircraft to the terminal because of the shortage of wheelchairs. A man
and his wife were traveling from the US to Mumbai in New York on an Air India flight
booked for a wheelchair facility on February 12, but the aircraft couldn’t give them
adequate wheelchairs, only one was brought for the couple. The elderly man was
asked to wait until the airline could arrange another wheelchair and opted to walk.
He walked a long distance where he collapsed and passed away. The regulator had
issued a show cause notice to the airline for not complying with the provisions of
“‘CAR SECTION 3, SERIES ‘M’, PART 1 on “Carriage by Air- Persons with Disability
(Divyang) and/or Persons with Reduced Mobility” which is a violation of Air Craft
Rules, 1937. The National Human Rights Commission (NHRC) issued a notice on
February 20 to the DGCA seeking a report in 4 weeks. Air India submitted its
response to the notice that the 80-year-old passenger wished to walk along with his
wife who was in a wheelchair rather than to wait for another wheelchair. The whole
airline was unable to provide him with a wheelchair. The DGCA later in a press
statement said that a penalty of Rs 30 Lakh has been imposed on Air India as per Air
Craft Rules 1937, for violating the provisions of CAR SECTION 3
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Air India Slapped With Rs 30 Lakh Fine As 80 Year Old Passenger Dies
Due To Wheelchair Shortage
https://in.mashable.com/tech/70582/air-india-slapped-with-rs-30-lakh-fine-as-80-
year-old-passenger-dies-due-to-wheelchair-shortage

For the 32 passengers onboard, only 15 wheelchairs were available on ground

An elderly passenger who asked for wheelchair assistance upon his Mumbai arrival
was asked to wait due to heavy demand. The 80-year-old passenger, Baby Patel,
chose to walk instead from the aircraft to the terminal, but collapsed and passed
away during the immigration process. Another report stated that the elderly died in
the hospital

The horrible incident occurred on February 12, 2024. The passenger flew from New
York and was accompanied by his wife, who was also wheelchair bound. The
octogenarian of Indian origin carried a US passport. He opted to walk with his 76
year old wife, and after trudging for 1.5 kilometers, he collapsed en route to the
immigration office near the APHO office. The medical personnel at the scene
administered CPR and transported them to Nanavati Hospital. The National Human
Rights Commission (NHRC) took cognizance of the passenger’s death and issued
notice to the Directorate General of Civil Aviation (DGCA) asking the aviation
regulator to submit a report within four weeks. Per some media reports, there were
32 wheelchair passengers on Air India’s Al 116 flight from New York to Mumbai.
However, the ground staff had only 15 for assistance.

The DGCA swung into action upon the NHRC’s notice and slapped the airline with a
hefty Rs 30 lakh fine. In its statement, the aviation body stated that “an advisory has
been issued to all airlines to ensure an adequate number of wheelchairs during
embarking and disembarking.

Wish the NHRC took cognizance of the gross atrocities across the hinterland where
the lesser mortals are deprived of ambulances, natal care, and so much more that
the privileged take for granted. Or do they have to buy an Air India ticket to avail of
your services?
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Air India TR DGCA A 3I®T 30 9RG ¥UY HT JHMT, FaauR Tal e )
gt arht 9t g% ft Hia
https://hindi.moneycontrol.com/news/india/trends/air-india-fined-30-lakh-rupees-by-
dgca-for-non-availability-of-wheelchair-causing-death-of-80-year-old-passenger-
1816891.html
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A MRd H 16 el & v 91y Afgersit 3 fear uezq, Hiura # Irsuura
Cak v EIE
https://panchjanya.com/2024/02/29/322209/bharat/madhya-pradesh/women-

demonstrated-together-in-16-districts-in-central-india-submitted-memorandum-to-the-
governor-in-bhopal/
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WEST BENGAL: |c¥ @Tal ATHA WR HIUTd # diSt &1 goen ava, dSisd At
J IrSYUTA P YT JTIH

https://www.inhnews.in/News/bjp-creates-ruckus-in-bhopal-on-empty-message-issue
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AT A! # 7 HUS UgA fHIM B AP 9 BT AHET, NHRC T e
SRt &7 7l Rad

https://livetoday.online/%E0%A4%B5%EQ0%A5%8D % E0%A4%B9%EQ0%A5%80%E0%
A4%B2%EQ0%A4%9A%E0%AS5%87 %EQ0%A4%AF %EQ%A4%B0-
%EQ0%A4%95%E0%AS5%80-
%EQ0%A4%85%E0%A4%A8%EQ%AS%81%EQ0%A4%AAY%ECY%A4%B2%EQ0%A4%AC%
E0%A5%8D%EQ0%A4%AT7 %E0%A4%A4%EQ0%A4%BE/705612

https://www.hindusthanpost.com/special/air-india-dgca-imposed-fine-of-lakhs-on-air-
india-know-what-is-the-matter/
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STTQR: AP AAANIBR ST (TTTHHRE F ISTSR HEl WRE WR TG HUS UgH Th
foram o1 TR § dfd A & gifern aa W RO Aih 8. THumema 3 Sge A ¥d
HIIRTA fafies (STaemRiva) 3R Hfcd WHR oI Aifed TRl fHar g,

T SIRAT  foran Waa: I3

HEl WA W {BHH &1 Y 81 & DI IS Bl dpx AP AFANIBR AN = T T
forar 8. 39 A § AFA¥GRI & WY Iwud & RY & Rerd g &t T8 § 3R
TSRS Taied H1 RUIE & BT (G20 a1 5. I IR IR 9wig & iRk Ruie o &1
e e man g,

N GRT ST ol Bl TS

PO &1 yaw ¥ dferd B & AT | A0S A=A & 916 I&fdd FHIR &) a1
TER frT SR & S1E Tl YeeM A db-iie] SH gRT S do R &1 8. Al & IRy fIHRY
Yo A Hifsar & IAeRT of A, fodwe 781 811 & BRI WTw A fowe aF & fferad F o,
fHT &I U 71 61 fohan T g, St e U o a1 §, 39 §Ie HIHd B IRt
STHBR] fHrd gHh




LIVE NEWS, Online, 1.3.2024

Page No. 0, Size:(0)cms X (0)cms.

g e dld YHAR (26 TRARY) B ASTSITR Al WRH WR g8, 976! e 7 Hel o9 | yaw
B DI DI B, AN ¢ & JR&T HHATRA! = ¢ [ [ = g HUS UgH gu 3. ¢ HUS!
&I TP 76 e g A, ST dR W YR ¥ STHR o ear. S A 3 qd g1 T,
Rra HifSar R 39! Gd 9491 gs.




PUBLIC TV, Online, 1.3.2024

Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN
RIGHTS COMMISSION

NHRC issues notice to K taka govt after farmer stopped at Metro staton
for ‘untidy’ clothes
https://english.publictv.in/nhrc-issues-notice-to-ktaka-govt-after-farmer-stopped-at-
metro-staton-for-untidy-clothes/

NEW DELHI: Taking suo motu cognizance of an incident where a farmer was
stopped from boarding a Metro train by an official at Rajajinagar station in Bengaluru
“because his clothes were untidy”, the National Human Rights Commission (NHRC)
has issued notices to the Chief Secretary of the Karnataka government and the
Managing Director, Bengaluru Metro Rail Corporation Limited (BMRCL), an official
statement said.

While asking for a detailed report within four weeks, the Commission has asked it to
propose steps to be taken to ensure that such incidents do not recur, the release
added. The video of the incident has reportedly gone viral on social media.

The Commission has observed that the contents of the media report, if true, “amount
to a violation of human rights.” “No person can be denied access to public transport
based on the nature of the clothes he or she is wearing. If someone possesses any
objectionable material, he could be stopped only as per the provisions of the law,” as
per the statement. “It should also include the steps taken or proposed to be taken to
ensure that such incidents do not recur,” the release said.

According to the media report dated February 27, the farmer was visible in the video
standing with a sack of goods on his head at the bag-checking point of the metro
station. “When an official stopped the farmer, another passenger objected to his
action and asked him to show the rule that made a dress code mandatory for metro
passengers or whether the Metro was meant only for VIPs. He shared the video of
the incident on social media”, the release stated. (ANI)
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Why Directorate General of Civil Aviation has fined Air India Rs 30 lakh?

https://www.mynation.com/business/is-india-ready-for-a-weight-loss-drug-yet-eli-lilly-
planning-to-sell-obesity-drug-in-indiartm-s9lz1p

The Directorate General of Civil Aviation, which oversees aviation, fined Air India Rs
30 lakh on Thursday for the incident in which an 80-year-old passenger at the
Mumbai airport, who was not given a wheelchair, fainted and later passed away
while going from the plane to the terminal. On February 12, the accident took place.

According to a top DGCA official, Air India has been fined Rs 30 lakh for failing to
supply the elderly customer with a wheelchair on Thursday.The airline was given a
show-cause notice by the regulator for violating Aircraft Rules, 1937, and failing to
abide by the terms of "CAR SECTION 3, SERIES 'M', PART I regarding "Carriage by
Air: Persons with Disability (Divyangjan) /or Persons with Reduced Mobility."On
February 20, Air India responded to the notice. The airline stated that the elderly
man did not want to wait for the wheelchair; instead, he wished to walk with his wife,
who was sitting in a wheelchair. After walking a considerable distance to the
terminal, he fell and passed away.The passenger's case was brought before the
National Human Rights Commission on February 20.

The NHRC sent a notice to the Directorate General of Civil Aviation requesting a
report in four weeks.The officials stated that, "Apart from failing to explain what
changes were made to ensure that such incidents do not recur in the future, Air India
failed to inform those involved of any action taken against the erring employees."
Further to that, a warning has been sent to all airlines, asking them to make sure
there are enough wheelchairs available for travelers who need assistance getting on
or off the plane.



